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By Advbcété: Shri Surendra Singh } |

Central Admmistrative Tribunal
. Jaipur Bench, JAIPUR

' OA.298/2006
This the 231*& day of J uI’V 2010

| Hon'hls M ML Ch@;@;@&n, Member (Judicial)
: Han*ine Mr. K S.Sugathan, Bﬁember(Admmzstratzve)

Smit. Jatan Kanwar W/o Late Shri Bhawani Smgh s /o Sh. Madho
Singh Ji, age about 63 years, R/o Bhojpura via Jobner, Tehsil
Sambhar District. Jaipur, Rajasthan. Presently resident of 20,
Income Tax Colony, Vaishali Nagar, A]mer

-Versus-

Union of India,

Through Secretary to the Govt. of India
Ministry of Finance, |
' Department of Income Tax,

New De]hi. L

fromed
*

2.  Chief Commlsmner
' Departmerit of Income Tax o
~New Central Revenue Building,
Statue Circle, Jalpur{Raj} '

o

3. ﬂlrector,

{lncome Tax ({nveswgatmn)
. New Central Revenue Building .
" Statue Circle Jaipur.

4. Ace:ounts Officer,

" Zonal Accounts Office, A
New Central Revenue Building
. Statue Circle, JAiplr.  wooecviiiiiieiiaieaenns Respondents

(Ry Advocate SL_H ‘Gaurav Jam)

ORDER (ORAL) -
: Heard learned counsel for applicant.

K



2. The ap/plicant is wife of dec_eased late Sﬁri Bhawani Singh, who
died on 23.8.2000 'while working ‘with the ;”espondents. The .
respondents have recovered a sum of Rs. 90574/- from the retiral
bénefits of the deceased  on account of payment of two advance
increments Whiqh were granted to him on passing of the
Departmental Examination for the post of Income Tax Inépectdrs
held in Julif, 1974. The aforesaid two advancé increrﬁents were
éraﬁted to thel decéased conseQuent upon his representation where |
he héd ‘misrepresented before' the- competentlauthority that he 18
entitled to get two advapce increments on passing the departmental
exafnination in . view bf the Boe‘u"d"s circular dated -24.7.1955.
Sﬂubsequently, the advance increments so granted were withdrawn
vide order dated 24.6.197 8. It appears that the deceased was
drawing the increments till his death, ‘even | tho-ugh he was held
disentitled for the same vide ordef dated 24.6. 1978. The applicant
has prayed that recovery sb effected may be refunded with interest.

3. We‘have heard learned counsel for the parties .at length. AT his
stage learned counsel for applicant submits that ‘he may be
per'mitted t.ov maké cérhprehensive représentatidn to the authorities
in the light of the instructions ‘date'd 20th October,v 1994. In view of
what has been stated above, the present OA isv disposed of with a
liberty reserved to the | applicant to file réprese‘ntation before the
appropriate 'Ia.ut\hority Which_ shall be considered by the authority in

accordance with the law and such consideration will be without



P

prejudice to. any contention relating to limitation or delay and

latches.

5. In view of the order passed in OA; no order is required to be

passed in the MA for condonation of delay which shali stand dispose

|

-(M.,L.Chauhan)
Member (Administrative) : Member (Judicial)
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